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2 . The cases of the remaining two 

colonies for regulari ation have not yet 

been put up to the ~ t Committee. 

(b) Action gainst unauthori ed cons-

truction is taken by the DD and local 

bodi in Delhi under the provi ion f 
the relevant Acts. It is also prop.) ed to 
m nd the e Acts to deal more effectively 
with the ca e of encroachm nt on public 

land and unauthori ed con tructions in 

Delhi. Neces ary Bill for thi purpo e 
(two by thi Ministry and two by the 

Mini try of Home Affair) h ve already 

been introduced in the L  k Sabh • 

2. The DD has at 0 r  p rted ttl t 

action to check land racketeering is al 0 

jng taken under the provi ion of the 

Delhi Land (Re triction on Transfer} 

Act, 1972 under which about 3,000 rre t 

have been m de by the S ",:i.11 Cell. The 

acquired vacant land h ve at 0 been 

fenced by the DDA and watch and ward 

staff deployed to I ok after them. 

(c) 0 far 11 unauthori ed colonies 
have b n regulari ed in 1984. 

(d) and (e) The Delhi W ter Supply 

& ewage Di posal Und rtaking h a 

reported that water supply ha  b en pr • 

vided in 1  7  c lonie out of whi  h 36 

colonies have part water supply. Sewers 

have al 0 been provided in 59 colonic 

out of which 9 I nie re partly provi-

ded with ewerage y tem, DE U ha 

stated that a ording to the po ilion a 

a se ed on 2l-10-3, rno t of the colonie 
re ulari ed earlier have b  n pr vid d 

ith minimum faciliti of ele tric uppJy. 

2. j su d 
to the meni-

ties may be provided in all the regulari ed 

unauthori ed colonies on payment of 

dev lopment charges by the b neft iaries 
and the fulfilm nt of ot r conditi ns 

pre crib d by the c neerned 10 at autho-

rities. 

Guidelin to t t for the on olid tion 
of 

2558. SH I DA MISRA: 

Will the Minister of R U  L DEVELOP .. 
MENT be pleased to state : 

(a) whether Guideline have een sent 
to variou States reque tiog them to 

expedite the Con olidation of Holding 
Programme; 

) the. ~ ific mea ur taken by 

different St t in thi r gacd; nd 

(c) the detail of th step' taken in 

thi regard in Orissa during th iXlh PJ n 
period? 

THE MINISTER OF STATE OF THB 
MINI TRY OP RUR L DEVELOP. 
MENf C"'HRI fIARlN" TH M[SJ\R): 

(a) to ~) The :x th ~j  Y r PJan 

prcwide the important guid!line for con .. 

olid ti n of holding. The tates ar 

being advi ed from t ~ to time to 

implement them expeditiously. Laws for 

con Ijdation have already been nacted 

in ndhra Prade h, A am7 ihar, 

Guj rat, H ry n, Him.h I Pr e h, 
Jammu & Kashm;r . Karnataka, M.lh-
ra htrl, Mldhya Pc d h, Ori' a. unj b, 

Rajasthan, Uttar Prade h and West 

B ngal. D"lhi and Dadra Nagar & Haveli 
have al 0 enacted laws f r nsolidation. 

M ny or them have b en impl menting 

these laws effl!Ctively. M re than 3 % of 
the total agricultur I land has alre y 

been con olid ted in the country_ 

More than 2 lakh 71 thou. and hect r 

of land have already been con olid ted in 

Orissa under the tate progr mme f 

coo olidation of holdings. In additIOn, 

under the Internati nal Developm ... nt 

Agency as isted Ori J rrig tion Project, 
2 lakh 3 th u and hectare have been 

c  n  olidat ... d Pha e [[ f thi progr mme 

al 0 provide for consolidation in 0 th r 

1 lakh 60 thousand he lare" in the maj r 

commands of the Mahan di Delt. 
Hirakud and Salandi. 

mport of Edib!e Oil 

2559. SHRI T. S EOI:' ill t e 
Mini ter of FOOD A 0 CIVIL SUP-

PLIES be plea d to state : . -
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(a) the quantity and value of edible 

oils imported during the last three year, 
year-wise, and the names of the countries 

from whkh dible oil has been imported; 

and 

(h) the quantity and value of edible 
oil or oil-seeds which Government propose 
to import during . 984 and the names of 

the countrie and companies with hich 

contracts have been entered into? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS 
AND IN THE MINISTRY OF FOOD 
AND CIVIL SUPPLIES (DR. M. S. 
SANJEEVI RAO) : (a) The quantit), and 
val ue of import of edible oil during 

years 1981, 1982 and 1983 are as follows: 

Calendar J1Quantity Value 

year (Lakh MT.) (Rs. crores) 

1981 11 5 . 549.18 

1982 8.94 390.89 

1983 12.56 628.10 

The countries from which edible oils 
are normally shipped by sellers are as 
follows: -

Oils 

Soyabeen oil 

Countrie 

USA, Brazil " W. 
Europe 

Rap seed oil Canada. W. Europe 

Palm oil:) Malaysia & Indonesia 

(Neutralised Palm 
oil, RHD Palm oil 

and RBD Palmo-
Jein) 

(b) The quantity to be imported is 
decided by the Government from time to 

time afler taking into con ideration t ~ 

like production of edible oils in the 
country, demand for edible oil, price 
trends in the national and international 
markets, availability of foreign exchange 
and su h other fa tors. The quantity of 
edible oils to be imported during 1984 
has not yet been decided. A tatement 
indicating the contracts for import of 
edible oils entered into by STC during 
January & ebruary, 1984 and the count-

~ from which the oils are likely to be 
shipped is attached. 

Sta1ement 

ContraC1J for Imports 0/ Edibll' Oils entered into by STC during January and February, 1934 

Oil Quantity 

(in M.T.) 

S. B. O. 2,30,0001 
S. F. S. O. 48,500 J 

N. S. O. J,04,C 0 

R. B. D. PL. 16,500 

Quantity 

u. s. A., 
Brazil & 

West Europe. 

Canada and 

West Europ . 

Malaysia & 
Indone ia 

Name of uppliers 

Nidera, Rotterdam 
Marpro, London 

Voe t Alpine, Linz (Austria) 
Cargill, New York 
Copr05al, Geneva 
Louis Dreyfus, New Yor 
Paba, New York 
Northern Sales. Canad 

Punge, London 

Cargill, New Yo 
Marpro, London 

RoJimpex. W 




